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FrN.EC.rr 20/2020/t Dated Slrillong the 2"dApril,2020

Subiect: Submission of schemes and proposals for sanction during 2020-2021

During the financial year 2019-2020, a number of schemes and ptoposals

subn'ritted b)' the Departments could not be sanctioned orving to the COVID-19 situauon and the

lockdorvn. Henceforth, steps need to bc put in place for specdy rmplemcntation of Govetnment

schcrnes and programmes. Accordingll,, the foilorvirrg process is to be adopted for quicker

processing of proposals in 2020-2021.

A. For Developmental Expenditure Schemes:

if the Administrative Depaltments decides to irnplement the schemes appror.ed

by Planning Departrnen,t|u;.2079-2020 but for which funds could not be drarvn, the scheme can

be in:plemented in 2020-202l rvith the follorving procedure.

1. The proposals can be submitted directJy to Finance Deparunent befote the 30'r'June,

2020 after obtaining certification frorr the Administrative Head of thc concerned

Department to the effect drat the scheme/ proposal had been apptoved by Planning

Department during 2019-2020. Plior to the submission of the proposal to Finance

Department, the concerned Dcpartment is expccted to cnsure compliance rvith the

follorving
(r) No change in the scope of rvotk arrd the cost of the proposal,

(n) Budget Provision is available during the FY 2020-2021, (subiect to \/ote on account

limi$.

B. For Establishment Schemes:

1. If the scirerne has been accorded sarrcrjon by.lrinance Deplru'nent (11xpendirure

Control- I/ ll/ Economic t\ffairs) arrd if LOr\ rvas not approved ot drarvn in 2019-

2020, srrch schemes can also be subrmttecl dilecdy to Finance@udget) Depatunent

before 30'r'April, 2020. The follorving ptocedure ate to be follorved.

(, Issrre fresh sanctions and to cite the I/D No. of the Finance DeParurlent's approval

dururg the FY 2019-2020,

(ii) Buclget Provision is nvailable dudng thc FY 2020-2021, (subiect to votc on account

Iimi$.

C. Deparcments can also follorv thc normal process of sarrctiorr for nerv schemes/ptoposals

fot;2020-2021. Tl:is rvoulcl entail obtaining the re comurendatiorr of the Deparunental Committee,

approval of rhe l\{inister in-charge and submission of the proposal to Planning and Finance

D€paftrnents

[Dr. Vifay Kumar D. IASI
Con:nrrssioner aud Secretary to tlre Governlnent of Meghalaya

Finance Department



Memo FIN.EC.II Z0 / 2020 / L-A f)ated Shillong the Z'dApril,2020

Copy to:-

L The Private Secretarl' to the Chief iVinister, Meghalaya for kind inforrnation of the Hon'ble
Chief Minister.

2. The Private Secretary to dre Chief Sectetatl,, Government of lvleghalaya for l<ind information
of the Chief Secretary.

3. The Private Sectetary to the Additional Chref Secretary in charge Finance Department,
Govetntnent of Meghalaya for kincl information of the Additional Chief Secretary.

4. Ail Pdncipal Secretary / Commissioncr and Secretary / Secretary to the Government of
Meghalay'a, Shillong, for kind information.

5. AII Heads of Developmcnt Departrnent! Governnrent of Megiralaya, Sirillong, for information
attd necessaq, acfion

6. The Dilectot Insrirudonal Finance ck Ex-Officio Joint Secret^ry to the Government of
Meghalaya, Finance (Economrc Affairs) Deparuncnt for informauon and flecessarT action.

7. Finance @C- I / F,C- II/ Budget), Government of Meghalaya, for information and necessary

action.

8. All Financial Advisers, Governtnent of Meghala),a for information and necessaq/ action.
9, All Treasury Officer:s, Govetnment of lvleghalaya for information and necessary acrion

10. r\11 Officers of Planning Department for inforrnation and necessarlr act-ion.

B)'Order etc.,

2a^{
Joint Secretary to the Governrnent of lvleghalaya,

Irinance (EC-ID Department.


